FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF THIRANI INDUSTRIES LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Thirani Industries Limited
2. | Date of incorporation of | July 8, 1974
corporate debtor
3. | Authority under which | RoC-Delhi
corporate debtor is incorporated
/ registered
4. | Corporate Identity No. / Limited | U74110DL1974PLC007351
Liability Identification No. of
corporate debtor
5. | Address of the registered office | E-2/203, Second Floor, Bharti Trade Centre,
and principal office (if any) of | Alaknanda Shopping Complex, Kalkaji, New Delhi
corporate debtor — 110019, India.
6. | Insolvency commencement date | 01-06-2026 (order received on 03.06.2026)
in respect of corporate debtor
7. | Estimated date of closure of | 27-11-2026
insolvency resolution process
8. | Name and registration number | Reshma Mittal
of the insolvency professiona] Regn. No. IBB1/IPA-001 / IP-P00297/2017-2018/10541
acting as interim resolution
professional
9. | Address and e-mail of the | 1104, Nirmal Tower, Barakhamba Road,
interim resolution professional, | Connaught Place , New Delhi-110001
as registered with the Board Registered email id: careshmamittal@gmail.com
10. | Address and e-mail to be used | RR Insolvency professionals LLP
for correspondence with the | R-4/39, Raj Nagar, Ghaziabad-201002
interim resolution professional . o )
Process Email id: Thirani.cirp@gmail.com
11. | Last date for submission of | 15-06-2026
claims
12. | Classes of creditors, if any, | Not Applicable
under clause (b) of sub-section
(6A) of section 21, ascertained
by the interim resolution
professional
13. | Names of Insolvency | Not Applicable
Professionals identified to act as
Authorised Representative of
creditors in a class (Three names
for each class)
14. | Relevant Forms and

Details of authorized
representatives are available at:

(a)Weblink:https://ibbi.gov.in/home/downloads
(b)Not Applicable




Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Thirani Industries Limited on 01.06.2026.
(Order received on 03.06.2026)

The creditors of Thirani Industries Limited, are hereby called upon to submit their claims with
proof on or before 15.06.2026 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed against

entry No.13 to act as authorised representative of the class [specify class] in Form CA..... NOT
APPLICABLE

Submission of false or misleading proofs of claim shall attract penalties.

Reshma Mittal
Resolution Professional
For M/s Thirani Industries Limited

Regn. No. IBBI/ IPA-001 / IP-P00297/2017-2018/10541
(AFA Valid upto 31.12.2026)
Registered Address: 1104, Nirmal Tower, Barakhamba Road,
Connaught Place , New Delhi-110001
Date- 03.06.2026 Ph. : 8860441411
Place- New Delhi




FRIDAY, JUNE 5, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

W ASSAM ELECTRIGITY GRID GORPORATION LIMITED

NOTICE INVITING TENDER

A) Basic Details:

Tendar Mo,

AEGCL/MD/Panchgram/Reconductonng/
2026/BID/M

Mame ol work:

De-stringing of existing Panther
Conductor and Restringing and Supply of
ACSR Conductor {using existing disc
insulators) along with all accessories of
I. 132KV Srikona-Pailapool S/C Line

ii. 132KV Panchgram-Hailakandi S/C Line
fii. 132KV Hallakandi-Dullavcherra S/C Line
Augmantation of the 132kYV Hailakandi-
Dullaveharta line n bhabvesn oo no. 101 &
111 due o soil aroslon at the lower bases of
log. no. 102, 104 & 109

Work Type

Tender Inviting Authority
Address:

'ﬁ tal Tender Value

."-I'.l.-..| 1[!!a.| Fas

"Rbi. Eiﬂ:D.l:l al:l ﬂﬁ;lpf-!lﬁlf; Two .Tr';uu.sﬂnd:l Only I

Waorks

CGM (O&M), CAR

Et.Jilla-f:-"Ehnwrm. .Pul.ﬁm Bazar lewﬂMlh i:.IT
Re. 18,76,27,703.00 {inclusive of GST)

B) Critical Details:-

Tendar Start Date

05.06.2026 at 10:00 Hrs

Clarification Start Date

Clai |!ucatrr;r1_Er|d Date

Dﬁiﬁ 2026 at 10:00 Hrs

15.06.2026 at 10:00 Hrs

Submission Start Dale

15.06.2026 at 10:00 Hrs

Tender End Dats

20.06.2026 at 12:00 Hrs

Tender Cpening Dake

28.06 2026 at 15:00 Hrs

T-ET2PRR20ZSCamp/l4h

Interested bidders may download the bidding documents from AEGCL
website: wisw.aegcl.co.in. The undersigned reserves the nghi o accepl
or reject any or all tender without assigning a reason thereof.

Sd/-, Chief General Manager, OEM (CAR),
Assam Eleciricity Grid Corporation Limited

FORM A

PUBLIC ANNOUNCEMENT

OSBI |

STATE BANK OF INDIA

Branch Office : DHAND (50372) DISTRICT KAITHAL-136020

E-mail : sbi.50372@sbi.co.in
POSSESSION NOTICE {Rule-8(1)} (For Immovable Property)

Whereas The undersigned being the "Authorized Officer" of the State Bank of India, Dhand District Kaithal
under Securitization and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002 and
in exercise of powers conferred under Section 13(12) read with Rule 9 of the security interest
(Enforcement) Rules 2002, issued Demand Notice dated 17.03.2026 calling upon the Borrower(s)/
Guarantor(s) 1. M/s. Sanjay Trading Co. Shop No. 8, New Grain Market Dhand District Kaithal-136020,
Haryana through its Proprietor Sh. Karambir Singh S/o Sh. Ram Saroop R/o Shop No. 8, New Grain
Market, Dhand, District Kaithal-136020 Haryana. 2. M/S Ganesh Enterprises Old Kurukshetra Road
Dhand, District Kaithal-136020, Haryana through its Proprietor Sh. Jagroop Singh S/o Chanda Ram R/o
to repay the amount mentioned in the notice, being Rs.
34,19,329.00 (Rupees Thirty-Four Lakh Nineteen Thousand Three Hundred Twenty-Nine only) from
17.03.2026 plus interest & charges thereon, minus recovery if any, within 60 days from the date of Notice.

The Borrower/Guarantor having failed to repay the amount, notice is hereby given to the borrower /guarantor
and the public in general, that the undersigned has taken possession of the property described herein below in
exercise of powers conferred on him/her under section 13(4) of the said Act read with Rule 8 of the said Rule on

# 1666/5, Jyoti Nagar Kurukshetra, Haryana.

this 3rd day of June of the year 2026.

interest & charges thereon, minus recovery if any.

respect of the time available, to redeem the secured assets.

below : East: Shop No. 9, North: Road, West: Shop No.7, South: Road

The borrower and the public in general are hereby cautioned not to deal with the Property and any dealings
with the Property will be subject to the charge of the State Bank of India for an amount of Rs. 34,19,329.00
(Rupees Thirty-Four Lakh Nineteen Thousand Three Hundred Twenty-Nine only) from 17.03.2026 plus

The borrower's attention is invited to the provisions of sub-section (8) of section 13 of the Act, in

Description of the Immovable Property
All that part and parcel of Equitable Mortgage of Land and building bearing Shop No. 8, having area measuring
188.88 Sqr. yards situated at New Grain Market Dhand Tehsil Dhand, District Kaithal, vide Conveyance deed
no. 227 dated 24.05.1996 entered jointly in the name of Sh. Karambir Singh & Jagroop Singh and bounded as

Date : 03.06.2026 Place: Kaithal

Authorised Officer, State Bank of India

OCIMUM ESTATES PRIVATE LIMITED

(CIN No: U70100DL2011PTC223201)
Corp. Address: 296, Forest Lane, Sainik Farms, Neb Sarai, New Delhi - 110068

[Under Regulation & of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Reqgulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF THIRANI INDUSTRIES LIMITED

RELEVANT PARTICULARS

Mame of corporaie debior

Thirani Industries Limited

Drate of incorporation of corporate deblor

July B, 1974

Authonty under which corporate deblor
s incorparated !/ registerad

RoC-Dakhi

Corparate kdenfity No. | Limited Liahbility
ldentification Mo. of comporate debtor

UT41100L1974PLCO0TIST

Address of the registered office and
principal office (if any) of corporate
debior

E-2/203, Second Floor, Bhartl Trade
Cantra, Alaknanda Shopping Complax,
Kalkal, hNew Dwldhi = 110019, India

Insolvency commencement date in | 01-08-2026 (order recaived on
respect of corporate debtor 03.06.2026)

Esfimaied date of closure of insolvency | 27-11-2026

resolution process

Mame and regisiration number of the | Reshma Mitlal

Insolvency professional acting as inferim | Regn, No. IBBI/ IPA-D01 | IP-
resolution professional POGZATI2017-2018/10541

Address and e-mail of the interim
resolution professional, as registered
wilh the Board

1104, Nirmal Tower, Barakhamba Road,
Connawght Place , New Delns-110001
careshmamittali@igmail.com

{0 | Address and e-mail o be used for
correspondence with the interim
resalution professsonal

RR Insolvency professionals LLP
R-4/29, Raj Nagar, Ghaziabad-201002
Process Emall id

Thirani cirpigmad.com

PUBLIC NOTICE

Whereas, Ocimum Estates Private Limited (Ocimum) is undertaking the
development of a Commercial Colony over an area admeasuring
2.38125 acers (0.9636 Hectors apprx.) in in the revenue estate of
Daultabad, Sector 103, Gurugram, Haryana, in accordance with the
provisions of License No. 144 of 2014, granted by the Director, Town &
Country Planning, Haryana, Chandigarh (hereinafter referred to as
“DTCP”).

And whereas, various persons have booked and/or have been allotted
units in the aforesaid Commercial Colony (hereinafter collectively
referred to as the “Existing Allottees”).

And whereas, Ocimum has proposed a change of developer in favour of
Indiabulls Urbanheights Limited (IBUL), for which in-principle approval
has been accorded by DTCP vide Memo No. LC-3121/JE(SJ)
12026/19407 dated 03.06.2026. The project is also registered with the
Haryana Real Estate Regulatory Authority (HRERA) vide Registration
No. RC/REP/HARERA/GGM/392/124/2020/08 dated 10.02.2020.

And whereas, vide the aforesaid Memo, DTCP has directed the issuance
of a public notice for inviting objections, if any, from the Existing Allottees
with respect to the proposed change of developer.

Now, therefore, through this Public Notice, objections, if any, are invited
from the Existing Allottees, limited to any adverse impact that the
proposed change of developer may have on their rights and interests in
relation to the said project.

Any Existing Allottee having any objection to the proposed change of
developer from Ocimum Estates Private Limited to IBUL, may submit
such objection, along with supporting documents, to the office of the
Senior Town Planner, Gurugram, Department of Town & Country
Planning, Haryana, HSVP Complex, Sector-14, Gurugram, Haryana,
and/or to the office of the undersigned, within Thirty (30) days from the
date of publication of this Public Notice.

In the event no objection is received within the aforesaid period, it shall
be presumed that the Existing Allottees have no objection to the
proposed change of developer in favour of IBUL, and the same shall be

Form No. INC-25A
Advertisement to be published
in the newspaper for conversion
of public company into a private
company
Before The Regional Director,
Ministry of Corporate Affairs,
Northern Region Directorate-|
In the matter of the Companies Act,
2013, Section 14 (1) of Companies
Act, 2013 and Rule 41 of the

BEFORE THE REGIONAL DIRECTOR,
NORTHERN REGION, NEW DELHI

COMPANY APPLICATION NO OF 2026

IN THE MATTER OF APPLICATION
UNDER SECTION 13(4) OF THE
COMPANIES ACT, 2013 AND RULE 30 OF
THE COMPANIES (INCORFORATION)
RULES, 2014
AMND
INTHEMATTER OF J N SOCKETED CEMENTS
FIPES PRIVATE LIMITED {"THE COMPANY™)
(CIN; L269220L2002PTCI16055) HAVING
REGISTERED OFFICE AT 505, NIPUN TOWER,
PLOT NG, 5, KARKRARDOOMA COMMUNITY

CENTRE, EAST DELHI, INDA, 110052
Hk i i APPLICANT

Maolice (5 neraby qiven o ihe general pulblic
that the Company proposas lo make the
application o the Central Government under
Sectian 13 of the Companias Act, 2013
geeking confirmation for aleralion of
Memarandurn ol Associaban of (he Company
in ferm of Special Resolulion passed &t the
Extra-Ordmary General Meeting hedd oo 0k
Day of May, 226 o anabifa tha Company 1o
change i3 Repistered Office from e “NCT
of Delhi® ko the "State of Uttarakhand",

Any parson whose inlerest s lkely o be
affected by the proposad changa, may defiver
gither on MCA portal {www.mea. gov.in) by
filling investor complaink form or causa 1o
be dalivar or send by registersd post histher
obgechions supporied by an aflidavil slafing
the natwra of histher inferest and orodnd of
opposibon 10 The Regienal Director at fhe
Address B-2 Wing, 2nd Floor, Pt. Deendayal
dniyadaya Bhawan, 2nd Floor, CGO
Complex, New Dalhi - 110003 within 14 Days
of date -of pubtication of this notice with &
copy o the applican] company at ks ragistarad
office at the sddress mentioned beliw;
Address of Registered Offica: 505, Nipun
Tower, Plot No. §, Karkardooma Communlly
Centra, East Delhi 110082, India.
Far J N Socketed Cement Pipes Private
Limited
ad/-
Bhaskar Sharma
Director
DIN: 05243440

Place: Dolhi
Date: D5.06.20246

Ind-Swilr Laboratories Lrd.

Regd. Off.: SCO 850, Shivalik Enclave, NAC Manimajra,
Chandigarh - 160 101 | Ph: +0172-2730503, 2730920
Website: www.indswiftgroup.com | CIN L24232CH1995PLC015353

SPECIAL WINDOW FOR RELODGEMENT OF
PHYSICAL SHARES TRANSFER REQUESTS
This is to inform shareholders that as per SEBI Circular No.
HOM8/13/11(2)2026-MIRSD-PODY 113750/2026 dated January 30, 2026, a
special window has baen opened for re-lodgement of iransfer deads of physical
securities.in order to faciitate the Investors to get rightlul access 1o thelr
socurities, the Board has decided 1o open another special window for transler
and dematenalisalion (“demat’) of physical securities which were
sold'purchased prorto April 01, 2018,
This special window shall be open for a panod of one year from February 05
2026 1o February 04, 2027
Eligible shareholders are requestad lo contact the Company's Registrar and
Share Transfer Agent (RTA) at rtaf@alankt.com or at their office at Alankit
House, 4E/2 Jhandewalan Extension Mew Delhi -110 055,Phone; 011-
42541234 orthe Company at investor@indswiftlabs com for further assistance
within stipuiated time.
While lodging the request for fransfer with the RTA, the sharehoider must have a
demat account and provide Client Master List (CML) along with the transfer
documents and share certificates. Transferred shares will only be issued in
demat form, once ail the documents are found in onder by the RTA.

For Ind-Swift Laboratories Limited
Sdl-

PARDEEP VERMA

VP-CORP. AFFAIRS & CS

Place: Chandigarh
Date: 04.06.2026

THE BIGGEST CAPITAL

SMEG

Corporate Off.: 503

SMFG India Home Finance Co. Ltd.

& 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.

Companies (Incotgoration) Rules, 2014
ND

In the Matter of MORNI MERCHANTS
LIMITED having its registered Office
at C-44 Nizamuddin East, New Delhi,
Delhi -110013, India.
....APPLICANT COMPANY

Notice is hereby given to the general
public that the Company intending
to make an aEpIication to the Central
Government (Regional Director) under
section 14 of the Companies Act,
2013 read with aforesaid rules and is
desirous of converting into a Private
Limited company in terms of the special
resolution passed at the Extra Ordinary
General Meeting held on 30" day of
May, 2026 to enable the company to

ive effect for such conversion.

ny person whose interest is likely to be
affected by the proposed change/status
of the company may deliver or cause to
be delivered or send by registered post of
his objections supported by an affidavit
stating the nature of his interest and

rounds of opposition to the Regional

irector, Northern Region Directorate
I, Delhi, at B-2 Wing, 2nd floor, Pt.
Deendayal Antyodaya Bhawan, 2nd
floor, CGO Complex, New Delhi—-110003,
within fourteen days from the date of
publication of this notice with a copy to
the apglicant company at its registered
office & Ms. Kanchan Goyal, Practicing
Company Secretary, proprietor of M/s
Kanchan Gupta & Associates at D-701,
Karkardooma Court Complex, Delhi-
110032.
For and on behalf of the Applicant
gllé)/RNl MERCHANTS LIMITED
Anil Kumar Mehta

Director

IN: 00398727
Add: C-44, East Nizamuddin, New
Delhi -110013.
Complete Address of Registered
Office: C-44 Nizamuddin East, New
Delhi, Delhi — 110013, India.

Grihashakti

Moo i e Nava'Mabedd

SALE

Guarantor(s) mentioned herein below.

OTICE FOR SALE OF IMMOVABLE

E-AUCTION SALE NOTICE OF 15 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH
PROVISION TO RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.
Notice is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that the below listed immovable
properties (“Secured Assets”) mortgaged / charged to the Secured Creditor, the Possession of which has been taken by the Authorised
Officer of SMFG India Home Finance Co. Ltd. (hereinafter referred to as SMHFC) (“Secured Creditor”), will be sold on “As is where
is”, “As is what is” and “Whatever there is” on the date and time mentioned herein below, for recovery of the dues mentioned herein
below and further interest and other expenses thereon till date of realization, due to SMHFC Secured Creditor from the Borrower(s) and

Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN

- Borrowt t(h ) Description of the Properti s T2 Dete | Dot
i orrower(s escription of the Properties ime o
No. / Guarantor(s) LAN P P Earggggﬂ? :ney E-Auction |Submission
All The Piece And Parcel Of The Property Bearing House No- Rs
Lan No. - Mcj/2-427, Property 1d No-87c16u71, Bearing 85 Sq Yards, 13.30 600/_
611539511361051 Situated At Gali Sethni, Tehsil-Jagadhari, Within Mc Limits Of T
1. Rahul Sharma Yamunanagar, District-Yamunanagar As Per Sale Deed Bearing 23.06.2026
1 S/o. Om Parkash Wasika No-876 Dated 18-5-1984(28.34 Sq Yards) And As Per at 11.00 99.06.2026
" |12. Mamta Sharma, | Transfer Deed Bearing Wasika No-3075 Dated 15-7-2021(56.66 AM to R
W/o. Rahul Sharma | Sq Yards) Recorded In The Name Of Om Parkash S/O Late | Rs. 1,33,000/- | 01.00 PM
3. Om Parkash Mam Chand. Bounded As Under:-East-House Of Banarsi Dass,
S/o. Late Mm Chand | West-House Of Lala Narayan Dass, North-House Of Vijay Pal
& Passage, South-House Of Lala Narayan Dass & Madan Lal

Place : Yamunanagar, Haryana
Date : 04.06.2026

Details terms and conditions of the sale are as below and the details are also provided in our/secured creditor's website at
the following link website address (https://BidDeal.in and https://www.grihashakti.com/pdf/E-Auction.pdf) The Intending
Bidders can also contact : Hanuwant Singh, on his Mob. No. 9988898312, E-mail : Hanuwant.Singh@grihashakti.com, and
Mr. Niloy Dey, on his Mob. 8655619157, E-mail : Niloy.Dey @ grihashakti.com

Authorized Officer,
SMFG INDIA HOME FINANCE CO. LTD.

Sd/-

DCB Bank Limited.

Registered Office:- 6th Floor, Tower A, Peninsula Business Park,

DCB BANK

Date: 05.06.2026

11 | Lastdaie for submission of claims deemed to have been accepted for all applicable purposes.
Place: Delhi

15-06-2026

Senapati Bapat Marg, Lower Parel, Mumbai - 400013
DEMAND NOTICE UNDER SECTION 13(2) OF THE SARFAESI ACT, 2002

You the below mentioned borrower(s), co-borrower(s) have availed loan/s facility(ies) from DCB Bank Limited by mortgaging your
immovable properties (securities). Consequent to your defaults your loans were classified as non-performing assets. DCB Bank Limited
For the recovery of the outstanding dues, issued demand notice under Section 13(2) of The Securitization And Reconstruction Of
Financial Asset And Enforcement Of Security Interest Act, 2002 (the Act), the contents of which are being published herewith as per
Section 13(2) of the Act read with rule 3(1) of the Security Interest (Enforcement) Rules, 2002 as and by way of service upon you. Details

Date: 04.06.2026
Place: Gurugram

For M/s Ocimum Estates Pvt. Ltd.
Authorised Signatory

12 | Clazses of creditors; if any, under clause
(b} of sub-secfion (BA) of section 21,
ascertained by the mbenim resolution
professaonal

Mat Applicable

13 | Names of Insolvency Professionals | Not Applicable

SMFG India Home Finance Co. Ltd.

identified to acl as Authorised x . . . . )
Representative of creditors in a class %‘M FG . | | Corporate Oft.: 503 & 504, 5 Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai- 400051 | Of the borrowers, co-borrowers, properties mortgaged, outstanding dues, demand notice sent under Section 13(2) and amount claimed
; : i rihashakti| |reg. oft.: c IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai ~ 600116, TN | | there underare given as under::
|_TT'ITEE names mrﬂﬂﬂh I}HSSJ oot egd. .» Lommerzone ark, lower b, 1St rloor, No. , Mlount Foonamallee road, Forur, Lhennal s
Sr., Name and address of the Borrower, Secured property address 1) Demand notice date
14 | (2) Retevant Forms ang (a]\Webiinikchtips: fibbi gos infhome SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES No Co-Borrower/Guarantor, 2) Outstanding dues
(b) Details of authorized s B E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND Loan Account No., Loan Amount | 3) NPA Date
reprasentatives are avalable at: | biNot Appiicable B T O o O T o CUREY INTEREET (ENCORGEMENT, BULES Sorg ST ACT, 2002 READ WITH 1. 1.MR.DRPRASHANTKUMAR ALL PIECE AND PARCEL OF PROPERTY | 1)18-05-2026
L - ; - Notice is hereby given to(th)e Public in General and in particul(ar to the Borrower()s) and Guarantor(s) that the below listed immovable 2.MRS.PUJAKOTHARIACHARYA BEARING FLAT NO.93, AT GROUND FLOOR, | 2) Rs.31,19,590.01/-(Rupees
Notice 1s hereby given tnat the National Company Law Triunal has ordered the roperties (“Sec):Jred Assets”) mortgaged / charged to the Secured Creditor, the Possession of which has been taken by the Authorised 3.M/S. ACHARYADENTAL CLINIC ADMEASURING AREA 1270 SQ. FT|  Thirty One Lakh Nineteen
q . f te insolvency resolution process of the Thirani e : 1or 989 g : « gy Y e All Address At- CONSTRUCTED ON GROUP HOUSING PLOT | Thoysand Five Hundred
commencement of & corpora . ; Officer of SMFG India Home Finance Co. Ltd. (hereinafter referred to as SMHFC) (“Secured Creditor”), will be sold on “As is where NO.7 ANNEXURE-IL IN THE TOWNSHIP KNOWN _ .
Industries Limited on 01.06.2026. (Order recaived on 03.06.20:26) is”, “As is what is” and “Whatever there is” on the date and time mentioned herein below, for recovery of the dues mentioned herein SHOPNO.23,1ST FLOOR GALARIAMARKET AS “CROSSING REPUBLIC’ SITUATED AT| NinetyAnd One Paisa
The creditors of Thiran Industries Limited, are hereby called upon 1o submit their below and further interest and other expenses thereon il date of realization, due to SMHFC Secured Creditor from the Borrower(s) and 1,CROSSING REPUBLIC GHAZIABAD-201009 DUNDAHERAGHAZIABAD UTTAR PRADESH. Only) as on 18th May
claims with proof on or befare 15.06.2026 to the interim resolution professional at Guarantor(s) mentioned herein below. I{gggéé%%gggﬁg;%%%gzoooom52 5 ﬁgiGD o 30.00.2026
s K Crese TIRFHon a2 AR s A M 10: f Reserve Price :| - Date & Date of Loan Amount Sanctioned: Rs.37,55,000/- ) e
The financial creditors shall submit their ciaims with proof by electronic means anly, Sl I EIONIE]S o erE) Description of the Properties Time of EMD L 000Y, :
No. / Guarantor(s) LAN Earnest Money h — .
Al ather creditors may submid the claims with I:||'|:||:|{ in pErsan h:'- -I:"}E1 ar b‘!.l' DepOSIt c E-Auction |Submission 2. 1. MRS.PUSHPA W/O. LATE MR. AJAY KUMAR GUPTA |ALL THAT PIECE AND PARCEL OF PROPERTY 1) 21-05-2026
la : . - - : : BEING BORROWERAND LEGAL HEIRS OF MR.AJAY PORTION OF PLOT NO 633/2275 LAND| 2) Rs.33,26,032.45/-
2 ctrc-nl_n.': means. _ ) _ _ Lan No. - 611539511774340 | All The Piece And Parcel Of The Property Bearing Rs. KUMAR GUPTA (NOW DECEASED) MEASURING AREA 101 SQ. MTRS. LE. 120 SQ.| " (Rupees Thirty Three
A financial creditor belonging to a class, as listed against the entry No. 12, shall 1. Manish Kumar Old Property Id No 212c56u135 & New Property Id 30,10,000/- 2 MR. SHYAM GUPTA S/O. LATE iVIR AJAY KUMAR |YDS. OUT OF KHASRA NO. 243/1, OLD PLOT NO| | gk Twenty Six
indicate its choics of aulhorised representative from among the three insolvency Sfo. Pawan Kumar, Notk6g7kq3, Measuring 80 Sq Yards, Situated At GUPTA [BEING LEGAL HEIRS OF MR, AJAY KUMAR [140 SITUATED IN THE AREA OF VILLAGE|  Tgucand Thiry Two
rofessionals llsted anainst antry No-13 to acl.as authorised reoresentative of e 2. Mohit Kumar Kamla Nagar, Tehsil-Jagadhari, District-Yamunanagar 13.07.2026 . CHOWKRI MUBARAKABAD DELHI ABADI KNOWN . .
Erve : =g iy e L2 ' 1 | S/o. Pawan Kumar As Per Tranfer Deed Bearing Wasika No-11404 Dated at11.00 | 44 075026 GUPTA (NOW DECEASED]], AS GANESH PURA-A TRI NAGAR. DELHI 110035,/  And Forty Five Paisa
class [specify class|in Form CA.._.. NOTAPPLICABLE 3. Nupur, D/o. Rakesh Kumar | 9-2-2024 Recorded In The Name Of Mohit Kumar AM to e 3.MR. KRISHNA GUPTA S/0. LATE MR. AJAY KUMAR |\ 1S BOUNDED AS UNDER. NORTH: PLOT| _ Only) ason
Submission of fatse or miskeading proofs of claim shall atiract penalties. 4. Poonam Rani & Manish Kumar S/O Pawan Kumar. Bounded As | Rs. 3,01,000/- | 01.00 PM GUPTA[BEING LEGAAL HEIRS OF MR.AJAY KUMAR No 139, SOUTH: PROPERTY OF SHRI AJAY KR. 20th May 2026
Date- 03.06.2026 Sdi- Reshma Mittal W/o. Pawan Kumar Under:- East-House Jagdish Saluja, West-House GUPTA (NOWDECEASED), GUPTA, EAST: REMAINING PORTION OF THE SAID| 3) NPA Date - 02-01-2026
0= 13,0 g Resolution Profeszional 4. Surinder Kumar Puran Lal, North-Gali, South-Krishan Lal & House 4. MS. MEGHA GUPTA D/O. LATE MR. AJAY KUMAR |PLOT WEST LANE 20 FT
EARR NI D B S/o. Joginder Lal Subhash Chand. GUPTA [BEING LEGAL HEIRS OF MR. AJAY KUMAR | '
For W's Thirani Industries Limited All The Piece And Parcel Of The Property Measuring GUPTA (NOWDECEASED) '
Regn. No. IBEI / IPA-001 / IP-PO0257/2017-2018/10541 Lan No. - 617940111847638 | 1 Kanal 0 Marla, Comprised In Khewat No-696 Min, |, % All Address At-
_ _VAFA Valid upto 31.12.2026) 1. Suresh Subhash Khatauni  No-907 Min, Khasra No-493/9/3(1-0),[ */+°% 13.07.2026 2974 GALI NO 172 GANESHPURA. ONKAR NAGAR
Registered Address: 1104, Nirmal Tower, Barakhamba Road 1 | Sfo. Subhash Madan Kitta-1 Tadadi 1 Kanal O Marla, Jamabandi For The at11.00 | 1 02500 NEW DELHI-110035 ! !
Connaught Place , New Delhi-110001, Ph. : 8860441411 2. Ravina W/o. Suresh Year 2018-19, Situated At Mauja Sadalpur, Tehsil- AM to B LoanA ¢ Number- DRSBDEL00435639
Kumar Adampur, District-Hisar As Per Sale Deed Bearing | Rs, 4,76,000/- | 01.00 PM 0an ACCOUNE Number=Lr
“"IMPORTANT" Wasika No-1856 Dated 18-10-2024 Recorded In The Loan Amount Sanctioned: Rs.50,00,000-
Name Of Ravina W/O Suresh Kumar. You the borrower/s and co-borrowers/guarantors are therefore called upon to make payment of the above mentioned demanded amount

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or

with further interest as mentioned hereinabove in full within 60 days of this notice failing which the undersigned shall be constrained to
take action under the act to enforce the above-mentioned securities. Your attention is invited to provisions of sub-section (8) of section 13
of the act by virtue of which you are at liberty to redeem the secured asset within period stipulated in the aforesaid provision. Please note
that as per section 13(13) of the said act, you are restrained from transferring the above-referred securities by way of sale, lease or
otherwise without our consent.

Details terms and conditions of the sale are as below and the details are also provided in our/secured creditor's website at
the following link website address (https://BidDeal.in and https://www.grihashakti.com/pdf/E-Auction.pdf) The Intending
Bidders can also contact : Hanuwant Singh, on his Mob. No. 9988898312, E-mail : Hanuwant.Singh@grihashakti.com, and
Mr. Niloy Dey, on his Mob. 8655619157, E-mail : Niloy.Dey @grihashakti.com Sd/

Place : Yamunanagar, Hisar, Haryana Authorized Officer,

individuals advertising in its newspapers or Publications. Date : 04.06.2026 SMFG INDIA HOME FINANCE CO. LTD. Sdl _
We therefore recommend that readers make Date: .05.06.2026 Authorized Officer,
Place: Delhi NCR. DCB Bank Limited

necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

whatsoever.
o * ZONAL OFFICE, GHAZIABAD ZONE,
e BOI Address: 32-B, Sector-62, NOIDA-201307

APPENDIX-IV [See rule-B(1)] Possession notice (For Immovable property)
Whereas the undersignad being the autharized officer of the BANK OF INDIA under the
Securitization and Reconstrucion of Financial Assets and Enforcemant of Security
interest {Act), 2002 (54 of 2002) and in exarcise of powers conferred under section
13 (12) read with {rule 3) of the Security Interest (Enforcement) Rules, 2002 issued a

CANARA BANK ARMB- | E-AUCTION
KAROL BAGH, NEW DELHI-110005 j| SALE NOTICE
SALE NOTICE

Maotice is hereby given ta the public in general and in particular to the Borrower {5) and Guaranior i3] that the below described movable! immovable property
mortgagedihypothecated charged o the Secured Creditorn, the possession of which has been aken by the Authorised Officer of the Canara Bank, will ba
sold on "As is where is" and "Whatever there is basis” on below mentionad dates through E-Auction undar tha Securiisation and Reconstruction of
Financial Assets and Enforcement of Securiy interest Act. 2002, raad with Rule B(6) & 9 of the Security Interast (Enforcemeant) Rules, 2002. For detailed
terms and conditions of the sale pleasa refer the link "E-Auction® provided in provider (M/s PSB Alliance (Baanknet.com), (Contact No. 8291220220,
Email: support. BAANKNET@psballlance.com) o Canara Bank's website www.canarabank.com, EMD amount of 105 of the Reserve Price is 1o be
deposited in E-Wallet of https:/ibaanknet.com portal directy or by genarating the Challan therein io deposit the EMD through RTGSINEFT in tha account
details gs mentioned in the said challan

dorel §6 Canara Bank<4

Y FT W & atin R

r jrrimae Syndicate

ZONAL OFFICE, GHAZIABAD ZONE,

¥ wiw ffem *
Bank of India BO'I
APPENDIX-IV [See rale-8(1)] Possession nofice (For Immovabie property)
Whereas the undersigned baing the authorized officer of the BANK OF INDIA under the
securitization and Reconstruction of Financial Assets and Enforcement of Security

Interest (Act), 2002 (54 of 2002) and in exercise of powers conferred under section
13 (12) read with (rule 3) of the Secunty Interest (Enforcement) Rules, 2002 issued 3

Address: 32-B, Sector-62, NOIDA-201307

Demand Nofice dated 11.03.2026 calling upon the Borrowers — MR. TEJ PAL SINGH
& MR. SACHIN BHADANA and Guaranior — MR. SUNDER SINGH, to repay the
amount mentioned In the notice being Rs. 62,07,146.84 (Rs. SIXTY TWO LAKH
SEVEN THOUSAND ONE HUNDRED FORTY SIX AND PAISA EIGHTY FOUR ONLY) as
on 11.03.2026, with further interest. costs, expenses and other incidental charges
etc. therean within B0 days from the date of the sakd notice

The Borrowers having failed to repay the amount, notice is hereby given to the
Borrowers and the public in general that the undersigned has taken possession of the
properly described herein below in exgrcise of powers conferrad on him/Mer undes
Sub - Sec. (4] of Section 13 of the said Act read with rule 8 of the Security Interest
Eniorcement Rules, 2002 onthés 2nd day of June 2026.

The Borrowers in particular and the pubbc in general is hereby cautioned not 1o deal
with said Property and any dealings with the Property will be subject to the charge of
tha Bank of India, Sector — 62, Noida Branch, B - 32, Sector — 62, Noida (U.B) -
201301, for an amount ol RS. 62,07,146.84 (RS, SIXTY TWO LAKH SEVEN
THOUSAND ONE HUNDRED FORTY SIX AND PAISA EIGHTY FOUR ONLY) as on
11.03.2026, with further interest, costs, expenses and other Incidental charges
edc. thereon.

[The borrower's attention is invited 1o provisions of sub - section {8) of section 13 of
tha Act, inrespect oftime available, to redeem the secured assets. |

DESCRIPTION OF THE IMMOVABLE PROPERTY

Ali The Part And Parcel O Residential Property Situated At House No. 28, Block-D,
Sector — PHI-01 (P-3), Greater MNoida, Gautam Budh Magar (U.P) - 201308.
Admeasuring Area 200.00 5q. Mirs. In The Name Of Mr. Tejpal Singh. Bounded By:
Morth East: 12mir Wide Road. south East: Plot No. - 27, North West: Plot No. - 29
South West: Plot Ne. - 12

Demand Notice dated 11.03.2026 calling upon the Borrowers — Mr. Tej Pal Singh
And Guarantor — Mr. Sunder Singh, to repay the amount mentioned in the nofice
being Rs. 26,30,219 (rs. Twenty Six Lakh Thirly Thousand Two Hundred And
Nineteen Only) As On 11.03.2026, with further interest, cosls, expenses and olher
incidental charges etc. thereon within 60 days from the date of the said notice .

The Borrowers having faied to repay the amount. notice is hergby given to the
Borrowers and the pubdic in general that the undersigned has taken possession of the
property described herein betow in exercise of powess conferred on him/her under
sub - Sec. (4) of Section 13 of the said Act read with rule 8 of the Security Interest
Enforcement Rules, 2002 onthis 2nd day of June 2026.

The Borrowers in particular and the public in general is hereby cautionad not fo deal
with said Property and any dealings with the Property will be subject to the charge of
the Bank Of India, Sector - 62, Noida Branch, B - 32, Sector - 62, Noida (u.p.) -
201301, For An Amount Of Rs. 26,30,218 (rs. Twenly Six Lakh Thirty Thousand Twa
Hundred And Nineteen Only) As On 11.03.2026, With Further Interesl, Costs,
Expenses And Other Incidental Charges Etc. Thereon,

[The borrower's attention is invited to provisions of sub - section (&) of section 13 of
thee Act, In respect of time avaitable, to redeem the secured assets.)

DESCRIPTION OF THE IMMOVABLE PROPERTY

All The Part And Parcel Of Residential Property Situated At House No. 28, Block-D,
sector - PHI - 01 (P-3), Grealer Noida, Gautam Budh Nagar (U.P) - 201308.
Admeasuring Area 200.00 Sg. Mirs. In The Name Of Mr. Tejpal Singh. Boundsad By:
North East; 12mir Wide Road, South East: Plot Ne. - 27, North West: Plot Mo. - 29
South West: Plot No.- 12

Place: Noida,
Date: 02.06.2026

CHIEF MANAGER & AUTHORISED OFFICER,
BANK OF INDIA

Place: Moida, CHIEF MANAGER & AUTHORISED OFFICER,

Date: 02.06.2026 BANK OF INDIA

epaperfimancialexpress.com

Mame and Address
Borrower! Guarantor

Brief Description of
Immovable Property

Total Liabilities (Rs.)

Date & Time of Auction

Reserve Price (Rs.)

EMD Date

M/s Dimple Textiles
(Proprietorship Firm)

1878 MATA WALI GALI,
CHEERA HKHAMAMAI
SARAK, DELHI- 110006
Mrs. Dimple Sharma Yo Mr.
Haveen Sharma [Proprietor)
1752, CHEERA HKHAMNA,
MARWARI KATRANAI
SARAK, DELHI-110006
Ms. CHHAVI BHARDWA.J
DO MR, NAVEEN SHARMA,
{IMORTGAGOR/
GUARANTOR)

1752, CHEERA KHANA,
MARWAR] KATRA MAI
SARAK, DELHI-110006

1. Entire First floor having its area measuring 1106.87
8q Ftor 5ay 102.84 5q Mts with common passage and
stairs leading from Ground to First being Part of
property no 2787, Ward no. V, Cheera Khana, Nal
Sarak, Delhi- 110006 owned by Chhavi Bhardwaj (Dio
Dimpla Sharma) Under Physical Possession
Boundaries of the property

Morth : Property No, 2786, South: Property No, 2785,
East: Other's Property, West: Gali

UNDER PHYSICALPOSSESSION

EMD (Rs.)

Increment Amount (Rs.)

Date of Visit

Total Liabilities
R=.3,27,29,155.92
as on 31.05. 2026

Contact Person Nama

Resarve Price

Rs. 1,08,00,000/-
EMD Rs. 10,80,000/-

23.08.2026 betwean
11:30 AM TO 12:30 PM
(With unlimited
axtensions of 5 minutes
duraticn each)

22.06.2026

2. Entire Second floor having its area measuring
1106.87 5q Ft or Say 102,84 Sg Mis with common
passage and stairs leading from Ground to Second
floor being Part of property no 2787, Ward no. V,
Cheera Khana, Mai Sarak, Delhi- 110006 ownad by
Chhavi Bhardwaj (D¥o Dimple Sharma)

Boundaries of the property

Maorth : Property No. 2786, South : Property No. 2788,
East: Other's Property, West: Gali

UNDER PHYSICAL POSSESSION

Reserve Price
Rs. 90,00,000/-

EMD RE- B|“U|“W|"‘

20.06.2026

Boundaries of the property

Gali

3. Entire Third floor having its area measuring 1106.87 Sq Ft or Say 102.84 5q Mis
with commeon passage and stairs leading from Ground to Second floor and above
being exclusively owned and possesses being Part of properfy no 2787, Ward no. V,
Cheera Khana, Mai Sarak, Delhi- 110006 owned by Chhavi Bhardwaj (Dfo Dimple
Sharma) Under Physlcal Possession

Morth : Property Mo. 2786, South : Property Mo, 2788, East : Other's Property, West

UNDER PHYSICAL POSSESSION

Reserve Price
Rs. 72,00,000/-

EMD Rs. 7,20,000/-

Increment Amount
Rs. 50,000/

Shri Manoj Kumar (CW)
- 8560062365 andlor
Mrs. Monika Singh
(9205831442)

Date 02062026
Place : Delhi

Far Canara Bank
Authorised Officer

New Delhi
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PﬂSSESSIﬂH HBTIEE
[Under Rule 8 () of the Security Interest (Enforcement) Rules, 2002

wmnmmmu%mm-immmm
under The Securitisason and of Financial Assats and Entorcement of
Security imierest Act, 2007 (b4 of 2002) and in exercise of conderred under,
Saction 13 (12) read with e 3 of the Secunty Inferest (Eniorcement) Fules 2002
m_nmunmmtm' lpuﬁul.r-&hm
Mir. Shaikh Tabrez Siddique, Co-Barrower & Iﬂwln.ihﬂlhl

ﬂlemmrmmumdm
F. 16,02, 026/ {Frupees Sbaeen Lakhs Two Slx mIJEIIJ.rE{rH
jplus, intzrest and mcidental changes, |1im'_|I therecn
of recaipt of the said nolice.

mm@mwmmmmnmynm

mErcise of powers confemed on him under sub section (4) of ssction 13 of 02 DE-2026.

The Bornoerer, Co-Bormower, Mortgagor/ Goaranior in particelar and the public in ges-
oral are camtioned sot o deal with the and

The Bomower/Co-Bomow atiention i5 nvited o provesions of sub sechon
(%) of zecinn 13 of e Act, in respact of time Fvaizhle, In mdaem be secered assats.

Descrigtion of the Immovahle Property

of Fiat Mo 302, 3rd Fiooe § P Ashapura
mfmmﬁs Piot No 13 mumw&

kotak

Kotak Mahindra Bank

NOTICE

Locker Hired by Mrs. Sangeeta
Parag Talpade having address
at- 4-8 Amaol Nagar
Khadegolivali, Near Vitthal
Mandir, Kalyane, Maharashtra,
India - 421306 with Ulthasnagar
Branch of Kotak Mahindra Bank
Ltd, situated at Shop No 3 - 4,
Keswani Complex, Near Chopda
Court, UMC Road, Ulhasnagar -
421003 remains un-operated
since past 9 years and the rent i
also due for the last 5 Years

All the 3 letters earlier sent {o
Mrs. Sangeeta Parag Talpade
calling upan them to operate the
locker has return unreserved
and the aforementioned are not
contactable

It is hereby informed that
despite this notice, f the said
locker is not operated by
Mrs. Sangeeta Parag Talpade
within 90 days from the date of
issuance of this notice, break

PUBLIC NMOTICE
|Under Rule 81} of the Insolvency and Bankrupley (Applcaton i Adudicating Aufhoeny for
Banirupley Process for Personal Guararoons (o Corporats Deblars) Rules, 048]

FOR THE ATTENTION OF THE CREDITORS OF
MR. BHUSHAN PUNDALIMRAO PATIL, PERSONAL GUARANTOR

TO M'S. NIRMANGOLD PLASTTECH PRIVATE LINMITED

MNofice js heraby given that she Hon'bie Mational Company Lew Tribunal, Mumbsi Bench,
it maler of baekngn M Bhusham Pundadkrag Balil, under Sactian 123 of the
Insoivancy end Bankrupscy Code, 2016, has crdered the commencament of bankmnuplcy
provuss agans! Me Bhushan Purdalirag Pabl vide Onder dabed 13052028 (receted on
09,06, 3024) passed In C.P.(18) Ko, 1260{MB)20ES,

Mr. Bhushan Pundafikreo Palil has been declared bansrupd and Mr. Maresh Lafi Dewda,
Ingselvency Professional, hag been apooinied as e Bﬂrlkr".l[ﬂ::ll Trisstss in e s matler
purgusnd io e aloresaid Order.

Thea credhtors of Mr. Brushan Pundalikrao Padl am bareby called upon fo submi their daims
with prood an or beliore 19,06,2006 to the Banknupicy Trustee Ofice a1 2054, & Floor, Hiren
Light Indusirial Estebe, Behind Johnson & Johrson. Mogul Lane, Bhagop Bhaeer Marg,
Makim Wesl, Mumbal 400016, Email bl l;l‘.l,.sl‘aﬂ:]all‘@gml.mul The Rl date ol
submissian of ceims of creditor shall be 19.06.2026. The crediiors may submil har daims
Ineceagh b cironi mesans, of by and delivang rgisiend pos!, Spoed post orcoures,

Nate: Submision of [Alse of miskeading claims with prool ghall attract perales o
mpriscnment in eccordance with the oronisians. of the Insalvancy and Banknuricy Code,
2016 ard ary alher applicabibs s,

Deate: 05.06.2026 | Flace: Mumbai

FORM &
PUBLIC &

NNOUWCEMENT

BANKRUPTCY COMMENCEMENT AMD INVITATION FOR CLAIMS

Motice & hereby given that the Bankmupicy Prooese hes been indafed for Mr Bhushan
Purdalirac Pail, Personal Guaranior o Mis. Nimangaid Plastiech Prvata Limiad, oy vifue of
Barkniploy Order passed by 1he Hon'bie Mational Commparsy Law Tribural, Mumbai Bench in P
(1B} Mo, 12E00MBYRN25 daled 1R052026 {received on 09,08.2025) under $he prowiions of
Section 1250l the Insclvency o Barkupley Code, 2016

Redevan! Pariculare

www.freepressjournalin
FORM C PUBLIC NOTICE PFUBLIC NOTICE
[See Rule 8{1]] Lnder iZauge (b of sub-secion |1} of section 130 of the Iresobency and Beoknupley Code, 20980 | yotice & heraby given mal my cients is

negoliating wih Ms. Sonal Mansulkhlal
Shath whi s owner of Flat Ne. 10, 2nd Floor,
Tha Uday Manzion Co-aperatve Housing
Socaty Lid , Final Plod No_ 157 TPS 1, B0
Fest Rosd, Ghetkopar (East), Mumbai -
LT (herairnatien relemed o &5 "the sald

Premises”) desivus o sal lhe said

| Mr. Bhizthan Pundaifran Pafil (Persars Guannl
| lo WUs Mammengodd FlasTech Privale Limiled)

1 | heme of the Banknas®

| AAMPYEREDR

2 | PAN Murber of Bankmnpl

| 2228 GETT 3

3 | Aadhaar Mumbar of Bankrupt

4 | Addmess of the Banknugd

| Pt No. 28, oy Magar, New Qsmanpura
r’nl irangahad - 431005

-'ullg s Fh:u:r E|u|-:|r|;| ho. F, I'n!ﬁhel Riz,
M

| ‘i-l"r.'llhd M.-ir]l'lJJTsJi .N.ig.ir.fqur..r\-gabu.l, -l"‘1II1_
1701 A 0025 (Order cisted 13,05, 2028 passed by
' Han'bie NCLT, Mombai Banch recsfved on 01,06 202

| Mr. Mansh Lal Dawda

5 I Earii.rupl:-'.' Commanzemeni

G | Mame and Addrass of P
| Bankruplzy Trugtes

r | Gontac! I:I|,.I.|Ls-:~'lh
| Bankruplay Trusles

.| Emal: 1'.\u:w.1,::|n1:||-|i.'|hﬁ5|1':|i.|,x.|rn
| Process esl. bl BrushanpabliSgmai com
| Phong: STeTEA5411 | 93EET 065

B | Reglsraton Humber of the | |BENIPADY1 PP B0Ga0E 1- 2022 13 TEY
Tr

b ‘{ Emtssion of Ll

Instructions for Bubrmission ol Clams:

i) prediors of the bankngd ang hereby cafled upon fo submil their daims with proal onor beforp

19 S 0 o el Banksruplicy Trosdie af thedddress manlioned Shove.

Subvrigaion of Proal ol Claims:

+ The proof ol claans shall be submitied in fhe spacified lonms prescrbed urder te Insalvency
ardd Barwnaptcy Board of Indis (Bankrupicy Procass for Pamsonal Guarantors to Comporata
Dietrioee) Reguladons, 2019,

+ The forma cab be downbasded bum the websle of weraibbiomin

|’|1.r

Premises and found thal she has lost!
misplaced the iodowing onginal previous life
documends in relalian o he $aid Premises
which ara a5 Lnder

Deteils of Losl Docurrenl:

Purchase Agreament of Mr, Hatfuan Ranji
Bhajani (Herainafler rafarad to as the “said
Lost Decument''|

A person's are hereby mammed not ho deal
ar gy oul any ransacion with amonme on
tha basis of the said lest missing document
If anyone has already carmed ol or being
e aul Kindly imlam the undasigned in
writinig on the bekew mantioned address
within 14 days fom this present ofherwize
any ragits of any rature whatsoever craaled’
Iranglerred on basis ol such mEsing
documents shall be deemed %o hawa been
weivad to al interts and purpase ARND any
peron having amy caim of &y ratuns
whabsoger o ur.e-ija'rls.t he zaid Promises
ar ary part thereaf is hemby required bo
make tha same known In witing with the
dacumantary proal fherenl 1o ke
undarsigned  on the below menticned
addrass within 4 days from the dabs hereof
alheraisa te nagaliations wil be conduded
and Mg, irarsler adior assgreent of he
saf Prermeses shall be completed wilhoud
any raferanca to such clam or inlerest Bnd
Ihe game, if any, shall be desmed I Pete

Proprietor, Me. Shaikh Tabrez i Branch open of the said locker will be
Dabe: 02.062026. Aslhorised Dfficar EE :ﬁ:;aﬁz t-:-me SE:;::;EECE;? RELEVANT PARTICULARS
Place: Karjat For Saraswal Co-op. Bank Lid_ | | 2026 at around 12:00 PM 1 | Nameof carparate deftor Thirani Industries Limited
el 2 | Date of incorparation of coparate dedtor | July & 1574
RBL BANK LTD. :{ lofly Under whiEh Sucommla abece FRoC- Dl
b RBLEANK  Registered Office: 15 Lane. Shahupurl, Kolhapur-418001 oo parsied eyl

apna kr hond

Kational Office: 9th Flocr, Techniplex-l, OF Vaer Savarkar Flyover, Goregacn [Wesi] Mumbai - 400062

Actual Physical Possession Notice (For Immeovable Property) Rule 8(1)

Whareas, the undarsigned baeing the Authorized Officer of RBL BANK LTD. undar the Securitisation and
Reconsinection of Financial Assats and Enforcamant of Security Inlarast Act 2002 and in axercise of powars
canfarrad under secton 13 (12) read with Rule 3 of the Security Interest ([Enforcament) Rulaes 2002, issuad a
Demand Motice to the borrowars and have called upon tham to répay the amount mentionad in the notice in tha
aforasaid Loan Account Mos, within 60 days from the date of receipt of the said nobice (lhe details of kan
accounts, Borrowars datails, 13(2) Nolica date and 13(2) Moticeé amount is spacifically mentionsd in tha balow
mentionad tabla)

The borrower hawving failed to repay the amount, notice is heraby given fo the bormower and the public in genaral
that the undersigned has taken the Actual Physical Possession of the property described herain below in
axarciss of powars confarred on him under Section 13(4) of the said Act read with Rule B of the said nes on (the
data mentionad in balow mentionad tabla).

The borrower inparticular and the public in general are hereby cautoned mot 1o deal with the property and any
dealings with the property will be subject to the charge of RBL BANK LTD for an above-mentionad amount and
inferast tharson.

Loan Account Nes., Name of the Borrowers,

13(2) Motica details and Symbolic Passassion Date Mortgaged Property Details

1) Mis, Vedang Earthimover (Appacant)
A Proprietorship Flrm through its proprietar
namealy Mr. Vivek Khandare

2} Mie. Vedang Enterprises (Co-Applicant]
A Proprietorship Firm through its proprietor
namaly Mr. Vivek Khandare

3) Mr. Vivek Dnyandeo Khandare
{Co-Applicant & Morigagos)

4) Mrs, Sampada Vivek Khandare
{Co-Applicant & Morigages)

5) Mr. Mitin Dnyandeo Khandare
{Co-Applicant & Morgages)

6) Mrs, Priya Mitin Khandare
{Co-Applicant & Morigages)

Property Mo.01: Property ODwned by M Nitin
Dnyandeo Khandare & Mrs. Priva Nitin Khandare
Residaniial properdy baaring Flat No.401, 4ih Floor,
admaasuring carpat arga aboul 44,74 5q. mirs, (475 59,
Hs.), i Building known as “Vanus Co-operativa
Housing Society Limfed”, C-Wing, in thie propect called
“Bhakti Park” constructed on Suivey ne, 168{P), 163(F),
17HPY, 173P), CT3 No 1AM o 1A5, 1B, 2296, 2338
silistad st Village Anik, Turl Bombay, Taluka Sal-Selte
and now in Takuka Kuna, in Memba Suburban District
Collectorale in the Registeation Sub-District Bandra,
Slon Wadala Link Road, Mext to IMax Blg Cinema,
‘Wadala (Eaat), Murnbail 400037, bullding bounded and
surrounded by: On or towards East, Garden.On or
towards: South: Garden,On or fowards West: Internal
Roed. On or towards Morh: Bulding known as
"Himalaya Haight=". Property Mo.02 Propery Owned
M. Vivek Dnyandeo Khandare & Mrs. Sampada Vivak
Khandare Residential property bearing Flat Mo.402. 4th
Floor, admeasuring carpat area about 44.14 sq. mirs.
{475 5q.fts.}, in Building known as "Venus Co-operative
Housing Sociaty Limitad”, C-Wing, in the project called
“Bhakti Park” constructad on Survey no. 168{P), 1684P),
1P, 1THP), CTS No. 1AM to 1AM15, 18, 2208, 2338
sitvatad at Village Anik, Turf Bombay, Taluka Sal-Setie
and now in Takdka Kuska, in Membai Suburban District
Collectorate in the Registration Sub-District Bandra,

Address of Correspondence

1} Flat No.402, Buiding Mo. G, 4th Floor, Venus
Cooperative Hoasing Society, Bhakdi Park, Mear |
Max Big Cinama, Sion Wadala Link Road, Wadala
{East), Mumbai 400037,

2) Flat Mo.401, Building M. ©, 4th Floos, Venus
Cooparative Housing Society, Bhakdi Park, Maar |
Max Bag Cinema, Slon Wadala Link Road, Wadala
{East), Murmai 400037

Loan Account Mo ; BOBO02E74303, B0B002681168 | Sion Wadala Link Road, Nexl to IMax Big Cimema,
Sanclloned Amt  : Fls 2,42 30,0004 Fis 0 74 355 | Wadala (East), Murmbai 400037, building boundad and
13{2) Motice dated : DB03/2024 surrnunda-clbp:.ﬂn or{owards East Garden, : On or
13(2) Ameunt  F6.2,20,03,442.97- towards South: Garden, On o lowards West: Internal

Foad, On or towards Morth: Bullding known as

Physical Possession Date : 03/06/2026 “Hirmalaya Heights"

Yiour attantion is invited to provisions of section 13(8) of SARFAES! Act for redamplion of sacungd assats g,
property mentioned hersinbefore by tendering the aforementionad outstanding dues fogether with all costs,

charges and expenses incurred by cur bank. G-
Place: : Mumbai RBL Bank Lid,
Date : MDE2026 Authorised Officer

4 | Corporate kentity Mo, ! Limited Leabibty
ldentification Mo, of corporate dabbar

LIP41100L 1 ST4PLC 0TSS5

§ | Address of the registered office and
orincipal office I any) of cosporate

E-2(203, Second Flaer, Bhart Trade
Cente, Alaknanda Snoping Complex,

debior Feikizgi, Muw Dalhl — 110019, India.
§ | Insolvency commencement dabe in | 01-08-2025 (arder raceivad an
respectof coeparate deblor (13,06 20265
T | Eslimatad date of clesure of insolvency | 27-11-2028
resalulion process
8 |Mame and reqistration rumiber of e | Reshma Matal

nsahvancy prafessional scling &s interim
resalution professional

Ragn. Na. [BBI IPA-DDY ! IP-
POOZST A T-201 8101541

9 | Acdrezs and e-mail ol tha ntenm
resoluion grofessonal, &5 regsberad
with the: Board

Cannavghl Piaca , Mew Dalhi-110001
careshmamital Zgmail com

1102, Nirmal Tower, Barakhamba Road,

Address and a-mail o be used lor
correspandance wilh the interim

RR insclvancy professionais LLP
R-4/35, Raj Nagar, Ghazishad-201002

ressabution professional Process Email id:
Thirani cipiamal.com
11 | Lastdae forsubmizsion of clams 1506-2026
42 | Classes of cradilees; I any, under cause | ot Applcable
[b} of sub-seclion {BA} of saclion 21,
Ascertaned by the mlerim résolution
professional
15 | Names of Insoivency Profiassionals | Mot Apolcatile
identified 10 acl as Authorised
Reprasertalive of credfors in & class
| Three names foreach class)
14 | {8} Refevant Foms and {aWebiink hilps b0 gov.intamea
{b} Dedalts af aulhanzed idownkeds
reprasentatives are available at: (Bt Agplicable

Mesice iz heraby given thal the Kational Company Lew Triunal hes ordered the
commencement of & corporaie insalvency resciution process of she: Thirani
Irdustries Limited on 04 06,2026 (Order received on (3.06 2026)
The ereditors of Thirani Industries Limited, are henaby callad upon to subeit their
clairns. with procd on or betore 15.06.2026 1o the intesim resoluton professional at
Ihve address mentoned aganstentry Mo, 10
The financial crecitors shall submit thesr claims with proof Dy slectrenic means only
All cgher craditors may submil the chaims with peood in person, by post of by
EREIronic Means
A firancial credior balongng to & class, as iztad agairst the enfry Mo, 12, shall
Indizate (s chaice of suthedsed rmpresantalivg Trom among L hiee hsohandy
professionals Bslad against enlry No. 13 1o sl as authonsad reprasentalive ol the
class [specify class]in Form CAL.. . NOTAPPLICABLE
Subenizzion of fatse or mishading proots of claim shall attract panaltes,
Date- 03.06.207% Sdi- Reshma Mittal
Place- Naw Dathi Resglution Professional
For Mis Thirani Industries Limited
Regn. Mo. BB IPA-ODT | IP-POOZST/2017-2018/1 0541
(AFA Vabd upio 31.12. 2026)
Registered Address: 1104, Mema! Tower, Barakhambs Road,
Connaught Placs , Maw Dalhi- 110001, Ph. ; SEG0441411

iressed Assets Recovery
1stFIn|:|l Kerom Building, Plot No. A-112, Road

(X State Bank of India

The Borrowar having failed to repay the amount, notica is heraby given fo the Bormower and the public in general that

passassion of the property described harein below in exercise of power conferred on himfer under section 13(4) of the said Act raad with Rule B of the said Act

on the dates mentioned against each account.
The Borrowaer in particular and the public in general is hereby cautioned nod to deal with the property and any dealings with tha
wof tha STATE BANK OF INDLHufm:mumand interest thereon.

Branch, Thane {11044}

Wagle Industrial Estate, Thane (West)-400&04. Email- sbi. 11697 @sbi.coin

POSSESSION NOTICE

Naotice is hereby given undar the Sacuritization and Feconstruction of Financial Assats and Enforcement of Security Interest Act, 2002 (54 of 2002) and in sxencze
of powers conferred under section 13 (12) read with rula 3 of the Security Interest {Enforcement) Rules, 2002, a demand notice was issued on the dates mentioned
apgainst each account and stated hersinafter calling upon them fo repay the amount within 60 days from the date of receapt of said notica.

PUBLIC NOTICE

MNOTICE iz hersby given to the
general public at large that my
client Ms. Shehnaz Savaksha
Broacha, resident of Flat No. 22,
The New Surya Kiron CHS Ltd.,
Pan Galli, Behind Cumballa Hil
Hospital, Kemps Cormear,
Mumbai, Maharashtra-400026
(hersinafter referred to a3 “the
Testator”) had executed har WILL
and Testament dated 1st June
2022 in favour of Mr. Fready Aspi

Mo. 22 Circle,

the undarsigned has taken Physical

proparty will be subject 1o the charge

l-rimn-umw Wdhm-ﬂw mﬂm | 1)0ate of Demand Motics Irani, resident of P/8, Godrej
.. & address ol chamed __ Possession 2pAmount Ouistanding as per Demand Notice Baug, Mapeansea Road, August
Mr.Mohammed Kalim Mobammed Sharif | At Mo501, Sth foor, Hill Crest| 30052076 | 1) Demand Notice date 14.11.2024 Kranti Marg, Mumbai-400026.
Angari | Apartment, Plot Ma.22 5 Mao. 175 Neral, 2) Rs:25,01,990.00 {Rupess Pwenty Five Lakh One Thousand The Testator hereby informs the
Address - 1. Fiat No.501. 5th fioor, Hill Grest | Mamdapur, Tal Karjzt-410101 in the nams Ming Hundred Ninaty Onfy) as on 14.11.2024 & interest, cost public at large that she has
Apartment, Plot Mo 22 S.No.i7SNerl, | of MrMohammed Haim Mohemmed eic. theveon &= stated above in terms of this notice w's 132} revoked, cancalled and annullsd
W Tal KH‘F—"W'““ | Sharil An=ari of the Acl the aforesaid WILL and
Testament dated 1st June 2022
MirMohammed Kalim Mobammed Sharif | Flat Mo502, Sth floor, Hill Crest| 30052006 | 1) Demand Motice date 14.11.2004 with all dispositions, beguests,
Ansari | Apartment, Plot Mo.22, 5 Mo 175 Neval, 2) Rs.24.55521.00 (Rupses Twenly Four Lakh Filty Five appointments, declarstions and
Address - 1. Fiat No.502. 5th floor, Hill Crest | Mamdapaur, Tal Karjat-410101 in the nams Thousand Five Hundred Twenty One Only) 2= on 14.11.2024 directions contained therein. The
Apartment, Flot No.22, 5 No_175 Neral, |of MrMohammed Kafim Mohammed B imierest, cost etc. thereon said WILL shall be treated s
Mamadagpur, Tal Karjat-410101 Sharif Ansari &5 stated above in tevms of this notice w's 13(2) of the Act naull, void, inoperative and it shall
have no legal effect whatsoever
. Gl 1 Knmiie The public, all concerned
R (AL N Autharised Emcer persons, authorities, instiutions,
Place: Thane Siate Bank of Indla, SARE Thane Branch

bensficiaries, legal  heirs,

homefirst

Phone No.: 180030008425 Email 1D: loanfirst@homefin

Home First Finance Company India Limited
CIN: L65990MHZ0T10PLC240703, Website: homefirstindia.com

sxacutors, admimistrators and
any person claiming any right,
titte, interest, benefit or
entilemant under or through the
aforesaid WILL dated 1st Jume

DEMAND
NOTICE
stindia.com RUEREIF

You tha Below mantiared barmower has avaied loan by marigaging Be schadide manlianed proparty aad you the kel mention has steod & bormawan'co- borrower quarandor for 2022 are hersby called upon to
the oan agreament. Consequant |o the dafsuts committed by vou, your foan account has bean dassified as non- partoming &sset an 03-08-2026 under the pravizsions of tha take notice of such revocation
Sacurlisalicn & Reconsiructon of Francial Assals and Erdorcerant of Securily Interest hct, 2002 (i shart SARFAES! Acl) Wa Hema First Finance Gompany intia Limited hava ﬁd cancellation ”ng 15"9!’ !3” are
isued Damand Nolios u's 13(2) read with secfion) 1313 of the SARFAES! fct 1o e addrass lurnishad by wou The said nolices aressued as on 03062026 and these nolices staly g "E'L"”"Edd i ”"'”pn
it yiou e coenimitte] sefall L in payment af the various fnans sanchoned 1o you, Therelone, Uy present pubication carmed oul 1o Senve the nofise 85 e priovision of Secion 13(2) 'Efm it Rersi e s
ol SARFAES At and i terms ol provizon 1o the rude 301 | of the Securily Inferest [Enfarcement) Rules, 2002 "‘MEMWWEIT_LW icher e Eal
Sy, | Mame and Address of the Details of the security to be enforced Total Outstanding s on date of | | Any person dealing with or acting
Mo, | Account, Barrower(s) & Dermand Motice phus furlher interest upon the aforesaid WILL dated
Buarantors} and other expenses (in s} {5t June 2022 shall do =0 entirely
1. | Amar Rajaram Shitap. Flat-103,11,Charms Padmavati Royal Phase - 1.8 Wing.Charms Padmavati Royal. 1,496,510 at hizther own risk, costs and
Amish Rajaram Shitap, Titwala-Gavell Road, Nr.Jlvdani Dhaba, Tiwala- 421605, Titrwala, Maharashira, 421605, ' St o & Sl -k b
Bounded by : East-Open Plot West-Titwaia Gavell Road North-Open Plat South-Open Skon tynm e losonr -
Blat her legal heirs.
- — - - Thiz Public Motice is izsued for
7. | Bhimrao Dadu Hinukale, Flat-102,3, B wing,Deepraj Residency A Purna Bhiwandi, Puma, Maharashtra, 421302, 38 553 the information of all concerned.
" | ashvaini Bhimras Hinukle Bounded by : East-nfernal Road, West-Building North-Dev Krupa Society,South- ' Any concemed parson/inatitution
Mageshwar Complax having any objections/
3. | Dharmendra B Yaday, Flat-303.4 wing. Bullding Me-3, Type C, 52 Bhakti Complex, Opp. JP Intemational 2 176,650 @Emmﬁaﬂg'; :mﬂwﬁ_lgﬂmhﬂ
Anita Devi Dharmendra Yaday | Schoal, Haran Wadi Naka, Near Gayatr Mandir, Mahim Road, Palghar West Village o e R mmh;':
Mahim, Padghar Maharasiira, 401402, Bounded by : East-3 No, 1023, Plot No. 20 West-5 i i 3 &/or at postal mail
Ha. 1023, Flut.ﬂu.1B.Hurﬂ1-Hal'an-ndr1a'|llaga.5¢u+h-ﬁlissﬂnmp:1?' _ ke s ey
4 | Priti Vinad Bathini Ayush Vinod | Flat-1104. 8 wing,Pine View, 56M0+339, Deep Aangan CHS Road, Valivali Gaon, Manjasi, Ta4321 hereinbelow.
Bathini Vinod Subramaniam Badiapur, Thane, 421503 Badlapur,Maharashiva 421503 Bounded by : East-Open Place - Mimmbai
_____ | Bathini Plutwﬂhshrﬁuunwmaﬂ[rjm_ﬂgpﬂmn Phat Scuth-Deep Angan CHS Road . Date - (5062006
You are ner!tf called upon w0 pay Homa Frst Finance Company india Limited within e parniod -JrE,IZI:IayE fram e dale of publication ol this Natics the aforasaid amourt wilh For and on behalf of
irdzrest and costfaiing which Home First Finance Company India Limied will take necessarny action ungder the Provisions of the said Acl against al orany one or more of the secured Mz. Shehnaz Savaksha
assals inchuding takirg possesdion of ssounsd assets of B barowers, morgagorsand thequarardors. Thi powes deslabie 1o e Home Frst Finarce Campany Indss Limited under Broacha
fhe said actinchude (1} Powar o take passession of the secured assals of the borrowersiguaranions including the ighls fa rarefar by way ol lease, assignment of sale for releasing Sdi-
seoyuned essets (2] Tale over management of the secuned essets nouding rights fo trensdar by ways of lease, asaignment or sake and reafize the sacured ssseds and ey transfer as JAYDEV TRIVEDI
of secured assals by Home Frst Finance Company India Limited shak vest in all 1he nghis snd nelation tothe secured asseds ranslamed 35t e ransier has beenmace by you Adwocate Bombay High Court
In teermres af the Prowdsions of the Section 13(13of the sad act, you areherety probibited from iransteming. efther by way ot sale, kass or olheratse {other than in the normal courss of Offic - E'I Srmtau: l,.‘..rE::fhm” Park,li
rliF Bsriis), By ol s dedungd aeacts &8 referied to above nd hypothected moraged b B Hame Frst Firance Company rdia Liniod swithoul prcs consent ol the Hafme Maharashira-400053
First Finanoa Company India Limited. Mobile No. 0833 B35 435
Placa. Mumbai Date: 05-06-2028 Signed by: AUTHORISED CFFICER, Home First Finance Company India Limited E-mail : legalocean @ gmail.com

;:::‘:r:;I;;&;ﬁan.Ihat:dmsm;mfr.a;lu-ewumm Mr. Mandsh Lalji I:Iu:ﬁ; s waivee] o allindents and purgse.
3iaco: Mumbat Bankmupivy Tnaslen -

Advocate Tejas Kirti Doghi (48334191 21)
BAd, B Wing. Ja Hanuman Magar, Opp
Kamgar Stadium, Senapali Bapst Ma
Mumbes — 400028
Placs : Mumbai  Date : Sth, June, 3026,

IBE] Registration No.- BAIIPA-D0P-PLOZS06202 12022013757

Process email; bl bhushanpalii@grailcom

Email: ip. dimdamuonsh@gmail.con Maobile: BT67845411 | $ZEE21 565
Addrags wilh IBBE 205 &, 7° Flate, Hres Lighl Induglial Exlale, Bamind Jabesdon

& Johngan, Mogd Lane, Brage] Kheer Maig, Mahim Wesl Murés 400046
IDEI Bank Limited, Retall Recovary Dept, IDBI Bank

| IDBI LEWT S Deonar Branch, Unit Mot , Safal Pride, Sion-Tromiay Road,

CIN: LES180MH2004G01143838 DEOﬂa'. Mumkai Fin iﬂﬂﬂﬁﬂ MﬂhalTﬂ'lh'a |Tel No.: 02244580229

The uﬂdﬂfﬁlﬂnﬂﬂ % the uthonsed officer of IDBI Bank Limited under the Securibsation and Recanstrugtion of
Fmancial Assets and Enforcement of Sacurily InterestAct, 2002 (54 ol 2002} and nexescese of the powens confarmed undes
Section 13{12) read with rule 3 of Secunty Inferest (Enforcament) Rules, 2002 ssued 3 demand natice. callng upon ihe
bormrawers io repay the amount mentioned m fhe natics within 50 days from the dale of the recaipt of the sakd notice
The horrowers having failed to repay the amount, nobice i hershy given io the borrowers and the publis in general that
ihe undersigned has taken physical possession of the propery describad heratn below, in exercise of powars
conderred an him under sub-section (#) of section 12 of Act read with rule 8 of the Security Interest (Enforcement) Rules,
2002, The borrowers attention i invited b provisions of sub saction (8) of saction 13 of the Acl, in respect of lime
awailable, 1o redeem the secured assats
The borrowers in particukar and the public In general is hereby cautioned not to deal with the property and any
dealings with the property will be subject to the ¢charge of the [DBI Bank Ltd for an amount mentioned below and
interestand charges thereon.

Name of the Borrower | [Demand] Date of

PHYSICAL

FOSSESSION
NOTICE

i Description of Property Amount claimed
Owner of the property! | Notice | Physical : .
S r and Lgani'c Bale Posgassinn (Physical Possession) in dermand notice
Shirl. Subhash 1007, | Q208 |Flat NoOd [Pent House), 2nd & ed | Rs. 1,58,14,324/- (Rs. One
Vishwalzrma & 2023 2026 Floar, Chandpriya PL- 150, Sector | Crora Fifty Eight Lakhs
Smi, Lalpati Subhagh Ne24, Merul, Thana- Betapur Road, | Fourteen Thausand Three
Vishwakarma Mavi Mumbai-400706. Maharashira. |Hundred Teenty Four Only)

50i- AUTHORIZED OFFICER, IDBI BANK LTD.

ARME, Nashik

DATE : 05.06.2026 | PLACE : MUMBAI
Shop Mo, 2 & 3, Mazning Floos, Sneh Helght Apartmant,
Indiranagar, Nashik- 422009

LA BT ] ﬁ'qu']ﬂ &m q punigoh rImHur',;-.:.I:r_-mk
Ph 0253-2323020 E-mall: csE28R@pnb bank.in

POSSESSION NOTICE
( For immovabls Proparty)

‘Wheraas The undersigned being 1he Authorized Officer of The Punjad Natienal Bank under the Securitization and
Recanstucion of Financial Assels and Enforcament Secuty Interest Act, 2002 and in exsercisa of power conferred under
section 13 (12) read with Ruls 3 the Secunity Interest (Enforcement ) Rules. 2002, msued demand  noticels on the dates
mantiored against vach account calling upen the respacte bormower's fo repay the amount menboned agains! each socount
within 6 days form the date afnolice (s} dale of receipt of the said nolice (s),

Thi besrower having fafied to repay thi amound, nolice is henaby grven toihe Domowear's and thi publlic in general tha te
undarsignad has fakan Bymbolic Possassion of the proparlyias describad harein balow n axercisa of powers confarmad an
him . herunder section 13(4) of the said act read with Rule & of the said Rules onthe dates menfioned against each account.

The borrower's in pariculars and S pubile in gereral s heneby cautienad nat 1o deal wih the properyies and any dealings
with the propariyfies wil ba subject o charpe of the Puniab National Bank far lha amount and nleresd tharaon.

The bomower's! morigager's atention is imvited to provisians of sub-section (B of section 13 of the Actin respect of ime
avaiiabic ke redeem e secuned assels.

Mame of | Mame o P Aasoun| Degcriplion of Hie Property Mogaged Dale of Cale of AT Carisiancing a5 on
the Branch| Damard Symboks e date of demand Nodos
| HNofice Possasson
J{npa,r- Bnrrm |All shad piece and parcal of Land and 12032036 04,06 2026 Rz,
gasn | Mrs. Usha Nasmdey] bullding at Plet No, 2 Survsy no 1190013 19,54 597 64
| Kudale, 'Ma:lhav Magar. Brifal Magar. Kopargaon, hg on FL02 2006
I“!'Hamﬂlﬁ' | Bist, Anllyanagar (Ahmednagar) plus interest and
| Sukhdev Kudale |r.ia='lar.asnlra 423601 other charges
anasmgaﬁa 135 5q Mir thereaftar
Pmpeﬂymamhlm -
,Hrﬁ- Lksha Namdev Kudale &
| Mr. Namdev Sukhdey Kudale
| Bgundary-
iEnai—El.’n'Ilrman
| West- Amanity Space
| North-Flol N, 2
| South- Pioibo.4
Sdi.
Mr. Sajll Kumar

Date : 04.06.2026
Place ; Nashik

@ i1CcICI Bank

PUBLIC NOTICE-TEMDER CLIM E-AULC TI M FC
; Huale HiG
Motice for suguaf Immmublg nsset(s)

E-Auction Sale Motice for the salo of immaovable assetfs] under the Securitisotion ond Reconstruction of Finoncial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (8) of the Security Interest
[Enforcement) Rules, 2002,
This notice is hereby given to the public in general and in particulor to the Borrewer(s) and Guaronton(s) thot the
belomer deseribed mmovable property mortgoged’ chorged 1o the Secured Craditor, the Physical possassion of
which has been taken by the Authorised Officer of KCIC! Bank Limited will be sold on &5 is where is', "As is what is'
and Whateéver there is" o8 per the brief partiealars given hareunder;

Chief Hanage-r & Authorized Officer
Punjab Malional Bank

Branch Office: ICIC] BAMEK LTD, Ground Floge, Ackrutl Centre, MIDC, Mear
Telephene Exchonge, Opg .!-.rlcmlu Shar, ﬁ.nﬂhen EBersd, Mumhm 400093,

SECURED Af

I Noma af Detalls of the Amount  (Reserve| Dote and | Date &
M, Borrower(s)/ Secured aaset(s) Outstardingl_Frice T of Time of
CE" TN with knnam Enrnest| Property | E-Auction
Pl iy encumbronces, if ony &m‘ Inspection

144 [i=]] il o {E] (Fh iG)

1. | Mrs, Tosmeam Flot Mo, 1501, 15th Floor, Wing | Ris, Rs. Juine July
Humaid Mohodwalo  |Building Typa 251, "Mohon Nanao 19 68 3700~ 1020, | 23, 2026 | 14, 2026
{Borrower] Mr, Estote®, Survey Mo, 24, 25, Hisso No. [&s om [0 From From
Hozefa Momaojiwala  |&PT). 7,22, 2,9, 8 1 Port, 3 Port, Moy Mo, | 02:00 PRA | 11:00 Ak
(Co-Bartowers) 2part, 1, Villege- Kobog- Khanlawali, 20, 2026, 1,02, Ta Orvagerd
Leain Accournt Mo Taluka- Ambernath, Thone- 421501, Oo0- | o500 PRA
LEKLYOOO04221479 | Admensuring An Areo of Admeasuring

About 18,71 Sq Mir Carpet Areg.

Z. | Mr. Difip Jomu Walanj |Flat Me, 706, On Tth Floor, N2 Wing, Rs, Rs, June Juiy
(Borrower] Type X, Phase I, Building Known As | 206375008 3240, | 24, 2026 | 14, 2026
Wes. anito Difip ‘Weahan Subwrbia ‘Siteated At Village [A=on | DOGE | From Fram
‘Winhan| Koho) Khuntowali Taluka Ambemoth, Moy Rs. | O2:00 P8 | 11:00 Ak
[Cio- Borrowers) District- Thane Thane- 421501 20,2026, | 334, Tar Oevavennd
Loon Sccount Mo, Admacsuring An Area of 47.70 5q 000y- | B5:00 Pad
LBMUDDONZR4TIZ2S | Mtrs Carpet Areo [Which Is Inclusive
LERLBADDDOZRAZIRD | of Balconies, Patio, Flowerbed,

Cupboard &rea, Etc

3. | M. Sogar Marwtl Flat Me. 303, 3rd Floor, Bullding Ma. Ris. i jurne Judy
Kundale Add, "Pinewood"”, And in The Project  |13.71.6000- 12,10, | 26, 2026 | 14, 2026
{Borrower] Caolled “The Woods®, At Snshti Hills, |&= on QOG- Fram From
Mrs, Shontabaoi Mear Dental Collage Survey Mo, 128, by s, | 92:00 PeA [ 11:00 Ak
bl mruati Kunsgdale Hissg Moo l, Sector ¥ &V, Shrishis 20, 2026, 1,31, To Oneegng
(Co-Borrowers) Hills Complex, Near Dental College, OO0y- | 05:00 PR4
Lerfar Sccaunt Mo Willoge Chikhiadi, Taluka Ulhasnagar,

LEMUMOODDE40E254 | Ambernath West, Thone- 4231601
Admecsuning An Area of About 23.08
Sq Mtr Corpet Areq, Along With Car
Parking Mo, 05

Thiz anfine auction will take ploce on the website [URL Link-httpsiiBidDeoling of e-ouction agency VolueTrust
Caopiu Services Private Limited. The Mortgogors! notices are given a bast chones to poy the totol duees with
further intarast till july 13. 2026 bafore 0500 PM failing which, these secured assats will be sold as per schedule,
The Prospective Bidder(s] must submitthe Egrnest Money Deposit (EMD) Demand Draft {D0) (Refer Column E) ot
ICICH Bank Limited, Level 3-5, 74 Techno Pork, Opp SEEFZ Gote Mo 02, Moral MIDC, Andheri Eost, Mumboas-
A00043 on or before July 13, 2026 bafore 04:00 P and thereafter they need to submit their offer through the
abowe mentioned website only on or before July 13, 2026 before 05:00 PM along with scon image of Boank
ocknowledged DD towords proof of payment of EMD. Kindly note. in cose prospective bidder{s] are unable to
submit their offer through the website then signed copy of tender documents maoy be submitted ot [CICT Bank
Limited. Level 3-5, 74 Techno Pork. Opp SEEFZ Gote Mo, 02, Morol MIDC, Andheri East, Mumbai- 400023 on ar
before July 13, 2026 bBefors 0500 PM Eomest Maney Deposit DOVPO <hould be from o NotionalisediSchediiled
Bank In fovouwr of *ICICI Bank Limited” poyable ot Mumbol,

For any further clarifications with regards to inspection, terms ond conditions of the e-ouction or submission of
tenders, kindly contact ICICI Bonk emplayes on 7304915804/ 9004392416,

Please note that Morketing Agency 1. ViolueTrust Copitol Services Privote Limited. 2. Augeo Assets Monogemant
Private Limited, 3. Matex Met Py Lid. 4. Finvin Estate Deal Technologies Pyt Lid, 5. Girnarsolt Pyl Lid, 6. Hecto
Prop Tech Pvt Ltd, 7. Arco Emort Pt Ltd, 8. Nowel Asset Service Pt Ltd, 9, Mobroker Technologies Solutions Pt
Ltk 13 Mavadanyan Proptech Private Limited., hove aléa been engaged for locilitoting the sole of thas property.
The Authorized Officer reserves the right to reject any or all the bids without furnishing any further regsons,

For detogiled terms ond conditions of the soke, pleose visit wwoesicicibonk.comind pds,
Date ; fune 05, 2026

\-phll:l!: Fumbins

Authorized Officar
ICHC] Bonk lei?e:JIJ
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This b @ public armsuncement for information purposes only and IS nal & prospecius announcement and
does nol congliluae a0 invitatian or affer o acquire, purchase of subiscibe to securilies
Mot for release, publication or distrbulion, directly or IndirecSy, culside India,
INTIMATION OF FILING OF THE PRE-FILED DRAFT RED HERRING PROSPECTUS DATED JUNE 3, 2026 |"PRE-FILED
DRAFT RED HERRING PROSPECTUS") OF KUKL TECHNOLOGIES LIMITED (FORMERLY KNOWN A5 KLUKU
TECHNOLOGIES PRIVATE LIMITED AND MEB/GO LABS PRIVATE LIMITED) (“COMPANY™) UMDER CHAPTER IIA OF
THE SECURITIES AND EXCHAMGE BOARD OF INDMA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS)
REGULATIONS, 2015, AS AMENDED, (“SEBIICDR REGULATIONS") WITH THE SECURITIES AND EXCHANGE BOARD
OF INDLA (“SEBI"}, ESE LIMITED AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED (COLLECTIVELY, THE
“ETOCK EXCHANGES") IN RELATION TO THE PROPOSED INITIAL PUBLIC OFFERING OF TS EQUITY SHARES OF
FACE VALUE OF ¥ 1 EACH [“EQUITY SHARES") ON THE MAIN BOARD OF THE STOCK EXCHANGES [THE “OFFER").

PUBLIC ANNOUNCEMENT

kuku.

KUKU TECHNOLOGIES LIMITED
(formeny known as Kuwy Technologies Private Limited and Mebige Labs Prveds Limied)
Regéstered Office: 074101 and OTA02, WeWWark K Rahaja Platinum, Plat Mo 710G, Mand Nake.
Murmiai 400 159, Makarashlra, Inde,
Corporate Offlce; #3rd Floar, Lilban Vault 362 Bullding, 167 Cross Read, HSR Sector 8 Layout, Bengaluru 560 102,

Karnataka, India, Website: https\kuku.apo; Gontact person: Deapesh Mahashwari, Company Secrabary and Compliance
Cifficer; Tielz +99 B0 4164 97684, E-mail: csfikukufm com: Gorporate identity Number: UT49990MHI01 BPLCI 12066

This public announcement is being made purauans 1o Requiation 59C15) of the SEBI KCDR Regulations ta infarm the pubkc
Ihat tha Compary has fied the Pre-fled Draft Red Heming Prospecius with SEBIE end the Stock Exchanges, undar Chapler (1A
of the SEBI ICOR Rapulations in relation 1o the propased initisd public offering of &s Eguity Shares on e man board of the
Stock Exchanges. The filing of the Pre-fied Draft Red Herming Prospectus shall not necassarily mean that the Company wil
undentake tha Cifer.
This arnouncement is not an affer of securities for sale in the United States or elsewhere. This announcement kas bean
prepared for publication in India anly and is no far publication or distibution, directly orindirecty, in or infa the Uinfed States.
Tha Equity Shares have not bean and wil nat ba regestarad under the U5 Secunfias Act of 1833, as amendad ("LLS.
Sacurilies Act™) and may not be oflered or sold in Ehe United Siabas or fo., or for the accound o benef of, LS. parsons as
tafined in Regulaton 5 uder the LS. Securilies Act (U5 Parsons™) excepl pursuant o an exemplion fom, o in a
Iransaction nal subject 1o, the regisiraton requirements of the LS. Securities At and appicadle U5, state securifies laws.
Our Comparny has nal registered and does nal intend ba regster urder the LS. Investment Camgany Acl Aocardingy, the
Eqquity Shares are arly being offered and sakd (i} 1o persons in the United States or b, o Sor the acoount o beneft of, U.S
Parzans. ingach case thal ame both “qualified instilutiona buyers” (as defined in Rus 1444 under the LS. Securilies Act) and
“qualified purchasars” (a3 defined underthe LS. Investment Company Act) in fransactions exempt from or not subpect o the
registration requirements af the ULS. Securities Aot and in refiance upen section 3ok T) of the L5, investment Company Act
o [ii) outside tha United States Lo imvestors that sre net U8, Persons nor parsans eoquiring fior the secount or beneft of ULS,
Parsans in affshore transactions in relisnce on Regulation 5 under the ULS. Securities Act and the applicable laws of the
jurisdiction whena those ofiers and sales occur. Thare will be na public affering of Equity Sharesin the Urited States.
For KUKU TECHNOLOGIES LIMITED
{formady knawn as Kuwy Technologies Private Limied and
Mabigs Lebs Private Limited)
Cin behall of the Bognd of Directars
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	FORM A
	Relevant Particulars
	Thirani Industries Limited
	Name of corporate debtor
	July 8, 1974
	Date of incorporation of corporate debtor
	RoC-Delhi
	Authority under which corporate debtor is incorporated / registered
	U74110DL1974PLC007351
	Corporate Identity No. / Limited Liability Identification No. of corporate debtor
	E-2/203, Second Floor, Bharti Trade Centre, Alaknanda Shopping Complex, Kalkaji, New Delhi – 110019, India.
	Address of the registered office and principal office (if any) of corporate debtor
	01-06-2026 (order received on 03.06.2026)
	Insolvency commencement date in respect of corporate debtor
	27-11-2026
	Estimated date of closure of insolvency resolution process
	Name and registration number of the insolvency professional acting as interim resolution professional
	Address and e-mail of the interim resolution professional, as registered with the Board
	9.
	RR Insolvency professionals LLP
	Address and e-mail to be used for correspondence with the interim resolution professional 
	10.
	15-06-2026
	Last date for submission of claims
	11.
	Not Applicable
	Classes of creditors, if any, under clause (b) of sub-section (6A) of section 21, ascertained by the interim resolution professional
	12.
	Not Applicable
	Names of Insolvency Professionals identified to act as Authorised Representative of creditors in a class (Three names for each class)
	13.
	(a) Relevant Forms and 
	14.
	(a)Weblink:https://ibbi.gov.in/home/downloads
	(b) Details of authorized representatives are available at: 
	Submission of false or misleading proofs of claim shall attract penalties.

